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6HRI SUKOMAL SEN (West 
Bengal): It is one-sided only... 
ruptions_____  

MR. CHAIRMAN: The House stands 
adjourned  for lunch  till 2. 30 p. m. 

The House then adjourned for lunch at 
three minutes past one of the clock. 

The House reassembled, after lunch, at 
thirty-two minutes-past two of the clock, 
The Deputy Chairman in the Chair. 

RESOLUTION DEMANDING AP. 
POINTMENT OF A HIGH-POWERED 

COMMITTEE CONSISTING OF 
MEMBERS OF BOTH HOUSES OF 

PARLIAMENT REGARDING 
ELECTORAL  REFORMS  — CONTD. 

 
THE DEPUTY CHAIRMAN: On the last 

occasion Shri B. Satyanarayan Reddy had 
not concluded his speech on the Resolution.. 
He may please do so now. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): Madam Deputy Chairman, 
on the last occasion when the House adjourned 
I was half-way. speaking on the Resolution 
moved by my friend, Shri H. Hanumanthappa, 
on electroal reforms. Electoral reforms have 
been discussed several times in this House as 
also in the other House. Many seminars have 
been held. Many organisations, legal 
luminarise advocates. associations, others, have 
participated and deliberated on the topic 
Gandhi Peace Foundation had appointed a 
committee. Jayaprakash Narayan had 
appointed a committee known as the Tarkunde 
Committee which has recommended electoral 
reforms. Now and then Government has been 
saying that it is in favour of electoral reforms. 
But no concrete steps have been taken by 
Government towards that end. The Election 
Commission has also on several occasions 
recommended electoral reforms; it has made its 
own proposals from time   to time. Even 

recently the Election Commission flu sent its 
proposals in the light of the experience, 
gained during the Lok Sabha elections held in 
1984 followed by elections to a number of 
State Assemblies. The Election Commission 
wanted to highlight one or two particular 
issue and they sent a report to the 
Government. The said two things: firstly, 
booth capturing which is chronic in certain 
States like Bihar  and also in some other 
places, and they have recommended certain 
steps to check booth capturing; secondly, they 
have recommended measures to check 
frivolous nominations, that is, a -number of 
candidates standing for election from the 
same place. They have also recommended 
restrictions on contesting election from many 
constituencies at the same time; then, ap-
pointment of regional commissions. This has 
been stressed by almos all political partis but 
no step has been taken by Government in this 
regard so far. This proposal was accepted. 
Even the Election Commision said in its 
report;. "This proposal was accepted. It was 
also made clear that Section 19A ' of the 
Representation - of the Peoples Act 1951 
would be amended be. fore the General 
Election to specify Regional Commissioners 
with debated powers and functions of the 
Election Commission. " But till this day 
nothing has happened no step has been taken. 
Then aother recommendation was for 
"(safeguards against printing of 'sourious and 
fake ballot papers". This Government has not 
taken seriously about any of these things. 
Things are continuing, under the very nose of 
the Election Commission. Then another 
important recommendation made by the 
Commission is delimitation of constituencies 
and rotation of seats reserved for Scheduled 
Castes and Scheduled Tribes This is very 
important. All political parties have been 
demanding it. But so far Government has not 
taken any steps. Then about reducing the role 
of money power in elections. This 
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is also a very important recommenda- 
 tion. Though some limit has been fixed 
both for Parliamentary elections and 
Assembly elections, yet the money 
that is being spent on each election is 
beyond our conception. How are you 
going to ensure that our democracy 
prospers? How are you going to 
ensure        that     our democracy, 
our electoral system, inspirous confidence in 
the people? I do not know. Government must 
take immediate steps if they want our 
democracy to be truly successful as conceived 
by the founding father founders of our 
Constitution. But the Government is sleeping 
over the matter. Everytime they give some 
excuse or the other and no concrete measures 
have been taken so far. 
Then, in 1977 a review was undertaken     of       
the      recommendations de by the 
Commission. Then fresh recommendations     
were  sent  to  the Government of India on 
October 22, 1977. These recommendations    
were in  four  parts: (1)   dealing with Re-
presentation of the    people Act 1950; (2)   
dealing  with  Representation    of the People 
Act 1951; (3)  dealing with the second part of 
the report of the Joint   Committee  of  the  
Houses     of Parliament on amendments    to    
the Election Law — even the Joint Committee 
of  the Houses  of  Parliament made certain 
amendments to the   recommendations of the 
Election Commission; and   (4)   dealing  with    
the report  of the  Tarkunde     Committee on   
Electoral   Reforms   which, as    I. said   was 
constituted by Jayaprakash Narayan. That   
Committee  proposed very  important   
recommendations  on electoral reforms. Many    
of     those, recommendations were accepted    
by the Flection Commission. They have 
recommended them to the    Government  for      
acceptance. Government also said that    they 
were    going    to bring pectoral reforms. But 
so    far no concrete steps have been    taken. 
Many times in this House and in the other  
House. Government said    they were bringing 
electoral reforms. In 

1982 the earner recommendations were again 
reviewed thoroughly by the Election 
Commission and sent to the Government. In 
this connection the main recommendation 
was about ban On defections and that law 
was passed. The other recommendation is 
creation of an election fund. This is one of 
the important recornmenda-tions and this 
fund must be at the disposal of the Election 
Commission. 

There are other important recom-mendatione 
like  regulation     of    the-role of political 
parties to safeguard against multiplicity of 
parties, against the role  of  money power  in    
elections, etc. There is a recommendation of 
ban on defections. Of course, the law in this 
regard    has    been passed. Safeguards 
against the misuse of official machinery 
should also be  there. This is  another    
recommendation. This  is  one  of the  im-
portant things which are to be considered. 
Then, the   question  of  the independence  of 
the Election    Commission must be there. In 
this House itself, recently, this issue    was 
discussed and it was suggested that in order 
to ensure the independence of the Election 
Commission, it should be   a     multi-member     
body. Then there is the recommendation 
regarding use  of electronic     voting     ma-
chines. This is the most simple and less 
expensive thing and it has been tried  as  a  
sample  in  the last elections. It  is more 
usefun   and    less expensive. These are some  
of    the recommendations which     have  
been made time and again by different or-
ganizations. Even the Election Commission   
has     recommended      these things. 
Recently, many     eminent persons jurists 
and Members of Parliament   have   appealed   
for   reforms and have   sent  a  letter    under    
the signature of Shri Ramakrishna    Hegde, 
the Chief    Minister    of    Karnataka, Some 
of the. things which they have recommended     
by  way  of    retorrps are very necessary. It 
has been said in that letter: 



271  Re- Appointment of a     [RAJYA SABHA]    for Electoral Reforms 272  
    Committee of MPs 
[Shri B. Satyanarayan Ready] 

"The health of the country's political sytem 
depends on the electoral process and the 
electorate of our country has come to 
believe that unless comprehensive electoral 
reforms are carried out the verdict of the 
ballot box would cease to   be credible". 

This is very important. Unless and until you  
make the    necessary    reforms  and you    take  
steps    to    do away with the defects found in   
the electoral process, the very faith    of the  
people   in  the  fundamentals    of democracy 
would be lost and, therefore, it is necessary that 
steps should ' be taken  at the  earliest  in this  
regard. Even   the     President, while 
inauguarting   the   Parliament   session in 
January  1985   had  committed  the 
Government to take expeditious steps in this 
direction. But the follow-up has been very  slow    
and    hesitant. They have also   stated     that     
the . wholesale  capturing  of booths, the   
manifest    asserting of black    money and the  
assertion of muscle    power have induced    
wide-spread    frustration. This has become the 
order of the day. So. they have said that the 
agenda  for-the  reforms   must begin with   the  
Election  Commission     and its   structure   and      
authority. They have elso suggested that a 
three-man commission  be  appointed  in  
consultation with the     Chief     Justice    of 
India, the Prime Minister    and    the Leader of 
the Opposition. It has also been  suggested that 
the members of the  Commission should be  
debarred from  accenting     any     
governmental offence  after retirement. The 
Regional Commissioners should have    no ser-
vice linkage with the State Governments  or   
the    Union     Government. Their     
qualifications     and     salaries ' should  bo  
similar     to he ones nre-Bcribed  for the  Judge, 
of  the High •Court. Then there is another    
very-important recommendation. In  order 

to check impersonation, they have 
recommended issue of identity cards 
to the voters. We have dona 
in Andhra Pradesh in the recent 
municipal elections. In countries 
like Australia, it seems, there is a 
provision for compulsory voting. 
This also we have suggested so many 
times. There is the List System of 
West Germany which can be adopted 
as it gives proportional representa 
tion to various political parties. The 
systems which can lessen the evils 
can be considered by the Govern 
ment. Use of electronic voting ma 
chines. I support this recommenda 
tion. These are other recommenda 
tions made here. I don ot want to 
repeat all the recommendations. I 
would like the Law Minister to go 
into 'these recommendations, signed 
by Mr. Ramakrishna Hegde and 
several others, including judges, doc 
tors and even Members of Parlia 
ment. This letter has been sent by 
Mr. Ramakrishna Hegde to all Mem 
bers of Parliament. It is dated Feb 
ruary 7, 1987. I request the Law 
Minister to go into this and accept 
all the recommendations which they 
have made.   

Coming to the Resolution of Mr. 
Hanumanthappa. Madam, all the re-
commendations contained here were made 
earlier by several organisations and 
commissions and even the Election 
Commission. This report contains all these 
things. This Resolution has been brought by 
a member of treasury benches. I think, there 
should not be any hesitation in accepting the 
Resolution. He has said in this Resolution 
that a Joint Committee should be constituted. 
Even a Joint Committee of both. 'Houses had 
recommended electoral reforms. 

So in view of this. I request the Law 
Minister to come forward and bring a Bill 
for electoral reforms immediately., 

Thank you. 
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SHRI       CHIMANBHAI      MEHTA 
(Gujarat): Madam Deputy Chairman, a  deeply 
' discussed  matter  is     our elections today. 
There is a wide debate on it. But I want to pose   
tne main  issue: Are  we  touching  upon the 
deeper aim and philosophy   behind elections? 
Some people have suggested  some     
administrativie     reforms, some      
technicalities  —  Presidential system, 
abolition of the Upper House at   the  State  
level, so     on  and    so forth. My  question  
that  we should ask   the   very     pertinent      
question whether elections which    are meant 
for  strengthening     democracy      and 
electing popular Governments    have really  
strengthened     democracy     in our  country. 
When I ask    whether we  have   really  
strengthened  democracy in our country. I put 
the issue this way: Are the people ever made 
conscious of what     they  are  voting for?    
They are sometimes voting for the individual, 
smoetimes for the big actor, sometimes for  
some   collective group, and so  on. But    they     
are fighting what?    If you see the trends of the 
elections during the last three and a half 
decades, you    wil1    find this. The Mandal 
Commission came to the conclusion that these 
elections have    strengthened    casteism    
enormously. Since then we have    been 
watching that communalism    is making big 
inroads and regionalism has come on top in 
several States. Can. these  things, casteism   
communalism and regionalism, strengthen our    
national unification, national integrity and  
also democracy?     We   are    witnessing   that 
every  time  caste     and communal  elements  
are  coming    up and the  political  parties, 
instead  of fighting  this  casteism, give  
concessions  to   it. Not  only   that. Sometimes 
they surrender to it. That is how  the  religion  
has   come   on   to in  certain  States   and the  
Khalistan movement   is  ultimately     
developing into   khalistanism  by   a  section     
of these people. If  the elections are    taking    
our 

people and our country towards subversion of 
nationalism and    thereby subversion of 
democracy  and if our minds are getting 
segmented over it on caste and communal lines, 
should we not pose the issue as to why wa 
should  hod  such   kind   of  elections in the 
country?    This is a very important question 
which    is agitating the minds of all' secular  
forces, nationalist     forces     and  those     
forces  which want to strengthen India. It is a 
fact that the    political  parties are  giving more 
and    more  concessions and surrendering    to    
casteism and communalism. If I am asked to 
sponsor    a    particular     candidate. I would 
first see wthether he can win or not. He can win 
only if he   has the communal backing and the 
caste banking. This is so  in a majority • ox the 
cases. In a very few    cases, people would be 
elected on the basis of  merit  or on     secular 
lines. So, what are we going to do?    This   is 
my humble question. The    various committees 
and commissions are discussing  only     about     
administrative and technical things such as, 
whether tne deposit should  be raised or not, 
whether  the electoral machinery. is corrupt  or  
not, whether  booth  capturing is going on or not. 
how much should     be    allowed    to  be    
speat, whether the electrion funding should be 
done by the State or by the   in-divicual. These 
questions may have some  relevance. But    they 
do    not answer the  basic  question   of     how 
to  strengthen   democracy  and    how to 
strengthen    national    integration. Therefore, 
my submission  is    this. We have to think 
afresh about    our electoral reforms. I have 
written an article and I would be making certain 
point from this article. I have sent it  to the 
Prime Minister and he has replied  back  saying   
that   my   comments  On e"ectoral reforms are' 
use-ful. Of course he would not endorse all the 
points. But he found unility in my points 
because I had focus3ed this issue  and what is to 
be   done 
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about it. I think that there should be a 
personless contest. Individuals should not be    
allowed    to contest elections. Only  parties 
should   contest. The moment you project     an 
individual, his caste and community are 
focussed. His caste  will come into  play. His 
religious belief will come     into     play. 
Therefore   although I may be fighting    in    
the name of a political    party, the elec. torate 
would be discussing my caste and   not     the    
performance    of   my political party. Not the 
programme of my political party. So, what  we 
desire subjectively  is  not responded to by the 
electorate    because    they think  first  who  is   
the      candidate, whether    he is a baniya, a 
patel    a rajput   or     a   brahmin. Therefore 
although     parties     may  bring     out 
manifestoes, it makes no difference. Once I 
was amused when the Prime Minister of India 
said in 1977-78, who reads  political     
manifestoes, nobody reads them, and therefore    
he. was not  bound  to  implement  them    be-
cause'the votes were given on some other 
basis. 

AN HON. MEMBER: He was    a different 
Prime Minister. 

SHRI CHIMANBHAI MEHTA: Exactly. He  
may be different. Now, therefore, political  
manifestoes     you may bring out but    that    
does    not have relevance with the    electorate. 
So what  is being  discussed in elections   is    
caste    versus  caste, com-" munity    versus 
community. Let  us make it a reality and make it 
a personless  contest. Individuals     should not 
be allowed to contest. Let there be a contest 
between two parties or three parties on the 
programme   and on the. performance, because    
the people would judge you. by whether you are 
a socialist or a capitalist or a monopolist or a 
landlordist. Then peoples conscience would    be 
heightened.. Our country's    political culture is 
very backward in certain respects, but   once  the   
candidates    are contesting on the basis of 
parties and 

 programmes then  the     performance and 
other things would    come    into play and 
casteism would  be thrown in    the    
background, communalism would be thrown in 
the background, fundamentalism would be 
thrown in the  background, regionalism     
would be thrown in the background     and 
political    philosophy    would be discussed, 
programmes      would      be discussed     and     
the     performance of     the, party   would     
be     discussed. And  today  what     is     tne 
phenomena?    Sometimes     we     find that 
every individual wants to form a party, a 
political party. Recently we have been    
witnessing    two    or three political parties 
coming up  in Uttar Pradesh and some other 
areas coming up like that. Even if there is  one 
person, he   starts     forming another     party  
because  he     knows that he has  some caste 
and     community   backing   and, therefore, at 
the cost of the  national  unity, by doing 
fragmentation     socially     they launch this 
sort of political    parties and therefore the 
result is multiplicity  of parties. The root cause  
lies here. Multiplicity    of   parties    are based  
on  individuals. I wou'd like to   say  that  the 
entire     system    of electoral reforms has to be 
fought in a new direction, in  a new way and 
therefore, once    having    elected    a party, the 
persons who should go to Parliament  or  
Legislatures      should be left to be decided by 
the Parties and they will send their representa-
tives, they  will nominate them. 

Sir, I am not advocating List System here. List 
system also has its own pitfalls because in the 
list system individuals are projected. At a certain 
stage in future we may also that after having 
developed new political culture. That is another 
matter. But political parties can nominate their 
representatives after they have won in different 
constituencies of the State in the country. Mind 
you, this is not proportional representation. The 
only thing then is that what  is today represented    
by 
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individuals or by a political party in a particular 
constituency from there if a political party is elected 
in (a) constituency, the representative of that 
political party which has won In (a) constituency 
will sit in Parliament or in the Legislature. This 
should not be confused with proportional 
representation because proportional representation in 
our country would enormously    strengthen    cas- 
teism and communalism. Although 
S. 00XM, 

it may be a good ssytem for other countries, this 
should not be tried in our country. Therefore, I 
would say, let us develop this electoral system. 
Often, Mr. Hegde is being quoted here as if he is 
going to deliver this country from so many kinds 
of hazards. Mr. Hegde was once condemning the 
Presidential system when it was being discussed 
during the time of Indiraji. It was a very 
subjective reaction. At that time, it had the merits 
also because people were deserting parties and 
governments were coming down and collapsing. 
Now, We have the Anti-Defection Act. We do not 
find any government collapsing for losing ma-
jority due to Aya Ram-Gaya Ram, methodolgy. 
Therefore, the governments are stable. This 
system of-having a Prime Minister as the ex-
ecutive head and also leading the nation has much 
better value. At that time, Mr. Hegde could not 
think of Presidential election; Now he is thinking 
of it, because the thinking of some of the 
Opposition members —I would not say or 
attribute it to all of them — is very subjective. 
Therefore, this also should be considered that it 
has no value at all at ther moment. Our system is 
quite O. K We are completing four decades after 
our freedom and electoral experience. During 
these four decades, we should have learnt 
something; and we have 'learnt something. Our 
present-day     electoral     system     is 

largely a copy of the British system where 
casteism or communalism is not there. 
We copied it because it was based on 
adult franchise. But our adult franchise is 
now polluted to another line of thinking 
and, therefore, let us have a new look to 
the whole thing. Let us not. copy Britain. 
Their political culture hat developed 
during ' the last 200-300 years and we are 
Just four decade* old. We are an 
independent society. Let us go for the 
total reform of electoral system. 
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THE  DEPUTY |CHAIRMAN: The 
Minister. 

THE MINISTER OF STATU IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) Madam, I must 
thank at the very outset all the hon. Members 
and the mover of the Resolution who have 
participated in this debate, 

   Madam, the  point  of • view  of  the 
Government has been placed before this 
honourable House on several occasion, and you 
will kindly appreciate that when we make a    
mention      of electoral reforms in the 
Presidential Address; then there Should   be   
doubt in  anybody's  mind that the  Government  
is not serious about it. It is    a very solemn 
primise to bring electoral reforms. The question 
today is, after hearing    all    the hon. Members 
you will find that the views projected in   this   
House   are   divergent. But there are  several     
points on which there is complete   unanimity 
in     all political parties. For example, every-
body wants today that the      muscle power 
should have no place in     our body  politic. 
We  should  see  to      it that the elections are 
fair, they    are not  very   expensive   and   
everybody 
can articipate as far as possible. We all agree 

On this. Therefore, we must strengthen the 
existing provision for law regarding booth 
capturing. Although if you carefully look into 
the present laws if there is any intimidation of 
the voters it amounts to a corrupt practice and 
the person committing this offence is subject 
to dis-qualification, but if there is a need to 
make booth capturing a cognizable offence 
that will be done. This is one of the proposals 
to be discussed with political parties. So this 
aspect of the problem is being looked into. 
We have circulated a note in our par- 
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[Shri H. R. Bhardwaj] Parliamentary party; 
that is being discussed. Several political parties 
have given their own opinions and there I need 
not waste the time of the House. They are all 
divergent. But on this issue, whether there is 
unanimity or not, we must see that the evil of 
booth capturing is finished as far as possible. 

Then, with regard to the other proposal, 
about identity  card, the Election Commission 
has sent a proposal to       have    multipurpose      
identity ; card which can reduce expenses; that 
is   also   under  consideration. Then, public  
financing of elections—that  is also one- of the 
proposals pending for consideration; Then  the   
official machinery—how far this abuse can    
be stopped—how far a code of    conduct that  
is voluntary—can be     enforced, the question 
of   multi-member commission, etc. have    
been raised      by political parties. But as T 
said earlier, the Election Commission has   its 
own views. They  have   conveyed   them to us 
and we will be discussing these issue   also  
with the  political  parties. With regard to the 
voting machine   I am very happy to inform the 
hon. House that so far as we are concerned, the 
Government    has taken     a basic decision that 
we will introduce the voting machines  in the  
country. We are aware of the Supreme Court 
Judgment in   the    Kerala, case. We will see to 
it that the law is amended suitably. This will 
require a lot * of amendments in the Conduct of 
Election rules. This    will be    dicussed with 
the  Members  of the opposition because 
various aspects of the introduction of voting 
machines will have to be discussed so that there 
is    no room for doubt that it will lead    to fair 
elections and nothing else. So, this is also one 
of the proposals that has been received and this 
Will      be discussed. 

'When there are various other matters. There 
is the question of a frivolous Candidats. The 
hon. Mtmber, Shri 

Verma Ji, has rightly said, that this type of 
Independent and frivolous candidates spoil the 
very process of elections). The ballot papers 
are extra large and it makes polling very 
difficult. These aspects are also there. 

With regard to the recognition of political 
parties, there is already a suggestion as. to 
what should be, the percentage that is required 
for recognising the political parties. ' Then 
there is another proposal with regard to 
deposit and about the percentage that will 
entitle the forfeiture of seu curity deposit. 
Several proposals are before us and they have 
been cirula-ted. We are discussing them within 
our party because in a democracy you have to 
consult each and every Member of Parliament 
who is also a member of the Parliamentary 
Party. We feel that the other side should also 
discuss it. This is a serious matter.. Some 
people say something. I can point out the 
views expressed by some Members are 
completely divergent to what their leaders said 
in the Election Commission and those views 
are in writing. We want that all. these issue 
must be elarify and categorically discussed. 

I am very happy that several very • senior 
Members have emphasised that politics should 
be delinked from religion. I am very happy 
because today the basic difficulty is that in our 
political life we are not acting according to the 
ideologies of our various political parties. When 
we entered politics in student life there was a 
clear vision. We found that there were some 
leftist parties. You might call them Leninist and 
Marxist parties. They had a tinge of their social 
philosophy. They had a very particular type of 
ideology. But We do not find the same thing. 
Today when certain issues are, raised in this 
House, you find that the leflost parties are saying 
the sam thing as the BJP. Their ideologies, are 
different. But is is a marriage 
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of convenience. It is simply because they want to 
oppose us. There is no political content and 
analogy in the political parties today. Otherwise 
you cannot speak a different philosophy than what 
you talk in your party. 
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SHRI H. R. BHARDWAJ: Now, with 
regard to the protection of the Harijans and 
weaker sections of the society, I welcome the 
suggestions of th Hon. Members. So far as I 
know, even now the Election Commission 
arranges separate booths for them. There are 
several areas which are prone to attacks, on 
Harijans and at the time of elections they 
deserve "that everywhere those problems 
arise, the Election Commission must set up 
separate booths for Harijans and backward 
people so that their valuable right of vote is 
allowed to be exercised properly. Sometimes 
they are deprived of it and it is to be seen that 
everybody in this country who is entitled to 
vote is allowed to vote. This is a very serious 
problem that the backward people and the 
Harijans are not allowed. 

Regarding other complaints in Bihar, I do 
not agree with the Hon. Members that only 
goondas and bad characters are elected from 
there. I find a very good number of 
enlightened parliamentarians coming from 
Bihar in both Houses of Parliament. I do not 
know where the malady lies. I have seen that 
the people who come from Bihar in 
Parliament are very-very enlightened 
parliamentarians. I do not subscribe to it. I 
have tremendous respect for the M. Ps. 
coming, from Bihar. I am proud of them. 
They have got a better political understanding 
than of those coming from some parts of the 
country. I know it personally. And I must 
compliment their political knowledge. And -
so far as this Resolultion is concerned, 
Madam, I am aware. 

 

I am missing him badly today and measses 
have sent not only people" of the masses but 
they have also sent people with a lot of 
political background. You are fortunate that 
you belong to that place where politics hag 
been in the blood of the people. That you 
must ap perciate. So, I do not subscribe to 
this. You are revolutionaries and you some-
times  become overrevolutionary. 

I would reiterate that there is a firm 
commitment of the Government. We are 
ready with all the proposals which are 
pending before the Government and after we 
have discussed them in our parliamentary 
party, we will invite the leaders of the 
Opposition. 

SHRI GHULAM  RASOOL     MATTO 
(Jammu and Kashmir): Can you give us an 
indication of the time-frame? 

SHRI H. R. BHARDWAJ: First you 
become free your elections. 
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I again emphasise that we are interested in 
purity of elections and in purity in public life. 
Whatever they said for years aad years, they 
could not do it although they get an 
opportunity. But we have done it on the anti-
defection front and we will do on this front 
also. 

 
SHRI H. R. BHARDWAJ: You can discus 

this proposal of reducing the age of voting. I 
cannot take a decision about it with you. We 
have noted down all the points. 

SHRI B. SATYANARAYAN REDDY: 
We have given our views. 

SHRI H. R. BHARDWAJ: Your party has 
no views on this matter. Because you are 
speaking- in the House, I do not know what 
your leader will say on this issue. 

SHRI B. SATYANARAYAN REDDY: 
Madam, he is avoiding the • issue. It is • 
known to the whole country that we want 
electoral reforms. You are a Minister; you are 
responsible for it. You must consider that it is 
the general consensus.. (Interruptions). 

SHRI H. R. BHARDWAJ: I can only 
point out to them that various political 
parties...   

SHRI B. SATYANARAYAN REDDY: 
Even the Election Commission has given its 
opinion; every organisation has given its 
opinion. 

SHRI H. R. BHARDWAJ: I am reminding 
you to send your proposals to the Election 
Commission so that they can also be 
including in these proposals. So far as the 
personal views of the hon. Member are 
concerned, I have noted down. But there is 
nothing new. He has referred to the JP 
Committee of Tar-kunde... 

SHRI B. SATYANARAYAN REDDY: 
The latest proposals sent by Mr. Hegde? 

SHRI H. R. BHARDWAJ: Mr. Hegde 
is not the Telugu Desam leader. He sent 
Janata Party proposals. That is the difficulty 
with them, Madam, Sometimes they 

say- Mr. Hegde is the leader. I do not know 
who is their leader. That is the difficulty with 
them, and I would put it on record that •.. 
(Interruptions) I only submit that I want their 
proposals quickly. They can send it to 
Election Commission. Telugu Desam Party 
should send their proposals so that we know it 

I can clarify one thing. So far as late Shri 
Jayaprakash Narayanji is concerned, 
everybody in the country has respect for him. 
He indeed tried something very-very 
important in the country. Then, you spoiled 
the whole thing. You broke you promise with 
him. He become a disillusioned person when 
he died. You cannot refer to him. 

SHRI B. SATYANARAYAN REDDY: 
We have a right to refer. 

SHRI   H, R. BHARDWAJ: He   is   on 
record  that   these   people  have  betrayed 
him. (In terruptions) 

SHRI B. SATYANARAYAN REDDY: 
You should not  sidetrack the  issue. (In-
terruptions. ) 

SHRI H. R. BHARDWAJ: Do you want to 
know the last words of J. P. ? Do you want to 
know what he said about you? He said 'They 
have furstrated me; I am dying a disillusioned 
person. "Now. you swear by him. This is not 
fair. Don't stand by a leader whom you did 
not show any respect when be was alive. 

 

SHRI H. R. BHARDWAJ: Madam, I have 
already listed all the proposals pending before 
us and wo will shortly discuss with them, 
before the next General  Elections. Thank 
yon. 

THE  DEPUTY       CHAIRMAN: Now, 
Shri Hanumanthappa is not here. I will put his 
Resolution to vote. Tie question is: 
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[The Deputy Chairman] "Having  regard  
to  the  fact  that— 

democracy in our country has been fully and 
firmly established through the process of 
elections; 

election is a process by which the democratic 
will of the people is expressed; 

more than 60 per cent of the population of our 
country is illiterate and poor and further 
divided by religious, castes, sub-castes etc; 

existing election process is woefully 
expensive and beyond the reach of the poor; 

there  are many malpractices in elections 
which tend to shake     the confidence of the 
people in the democratic process of elections; 
of elections; 

this House recommends that a high-powered 
Committee consisting of Members of both 
the Houses of Parliament be appointed to 
study various aspects of electoral reforms 
and submit comprehensive report suggesting      
measures to 
make the functioning of tre election process 
efficient and effective by removing existing 
flaws and shortcomings therein so that 
democracy is strengthened and made more 
people-oriented and purposeful, corrupt 
practices are eliminated; evil effects of 
money power are curbed, purity of elections 
is brought about and the functioning' of our 
democracy is made healthy reflecting the 
aspirations of the people". 

The motion was negatived 

THE DEPUTY CHAIRMAN: Now, we take 
up the next Resolution. Shri Pawan Kumar 
Bansal. He is absent. The next Resolution is 
by Shri Bir Bhadra Pratap Singh. 

RESOLUTION RE. PROBLEM OF UN-
EMPLOYMENT 

SHRI BIR BHADRA PRATAP SINGH 
(Uttar Pradesh): Madam, I beg to move the 
following Resolution: 

"Having regard to the fact that un-
employment is increasing day by day as is 
evident from the number of eligible persons 
registered in the employment Exchanges all 
over the country resulting in tremendous 
waste of manpower in the country affecting 
production and economic development and 
the, Ehistra-tion and unrest amongst the 
educated unemployed youth, which diverts 
their constructive energies towards indiscip-
line, social and moral degradation and other 
malpractices, this House is of opinion that 
Government should appoint a Commission to 
examine all aspects of the  problem   
including  the  following: - 

(a) payment of doles to all the able-
bodied unemployed persons on the lines of 
the system prevalent in many parts of the 
world; 

(b) reduction of the period of voluntary 
retirement from the present 20 years to 15 
years for Central Government employees to 
provide more opportunities to the 
unemployed; and 

(c) to increase in the age of recruitment 
to the All India and other allied services 
from the present 26 to 38 years. 
and suggest comprehensive measures to 

solve the problem within the next decade so 
that our country moves into the twenty-first 
century with the work, force engaged in the 
progress and prosperity of the nation. " 

Madam, I am grateful to you for giving  me  this   
opportunity to  move      this Resolution on an 
important aspect of life affecting and is likely to 
change our body politic. Madam, there are four 
instruments . of  revolution   or change  in society. 
The ' first one is, idea-givers in      society. The 
second, the  students  in  the society.. The third  
labour in the society. The fourth, which is very 
important and which should be considered in 
relation to the second as- pert, namely; the 
students in the society; the unemployed youth in 
the society. This. is the spirit behind my 
Resolution. 


